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THE HON*BLE MR, T,K. RASGOTRA, MEMBER{A),

For the Petitioner, | ... Petitioner in person,

For the Respondents, esve 9hri Vijay Mehta, proxy
for Shri N.S5. fMehts,
3r, Standing Counsel,

JUDGEMENT (CRAL)

(By Hen'ble Mr, Justice V.5, Malimath,
Chairman) ' '

Tha_pstitianvr was hciaing the post of Health Edycation

Teéhnician Grade-li(ﬁditarial Hindi) in the Central Health
- Education Bureau, He was given ad hec promoticn by order dated
3.10,1978 produced as Annexure A-II teo Health Educati@n‘Techniciaﬁ'
Grade-I (Editorial'Hinéi) in the vacancy of:Shri Focran Mal,
The order in express terms says that the appointm@nt is only
en an ad hec besis and it will nét bestew a clgim féerregular
appeintmeﬁt and ad hec service reﬁderad by him would net count
for the purﬁese of senierity iﬁ tha grade and for mligibility
for prometien and confirmetion, V5ubsaquently, His services uere
regularised w.e.f. 25.3,1983. A sanierity list of Health
Education Teéhnician Grade-I'UaS prepared iﬁ which the petitianeris
name was included a£ the appr;priate.place taking 25.3,1983 as

the datse of his premetien, The name of Shri Saxena has been

pla ced asbove him as he came te be directly recruited by the
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Unien Public Service Commissien from an earlisr date namely
28,7.1982, The pstitioner made a rapressntatien “Fer "plécing

the petitioner sbove Shri Saxena treasting 3.10,1978 as the

'dafe of his promotion, That representation ef the peti%ian@r

been™ :
having{rejected on 13,10,1987 as per Annexure A-I, ha has
N

approached this Tribunal for relief,

2. Thé principal guestion for examination is aé to whether

he is entitled tc count senierity Fram-3.10,1978. The erder‘
promoting him makes it clear tﬁat it was only an ad hec promotisn
in the vacancy éf Shri ésmﬁh Mal, It is necessary to state

that the post of Health Educatien Technician Gradé-l was required

)

to be filled up in the ratis of 40% and 60% by prometien and

direct recruitment, Shri Puran Mal'was a direct recruit As
he was an depdtatian and likely te return on coempletien ef his
tenure of depuﬁation, the vacancy ceuld not be filled up on

i

reguler basis, Therefore, ad hec premstien was given to the

. : - ,{Cv’? e
paetitimner, Tha petitiener could aspirelPremetien te Health
Educati@n/Tachnicién Grade~1 reserved for prmmétées. Shri
Peoran Mal appears te have be@n-absorbeﬁ‘in-the departmant te
which he was sent on deputatien whersupen the said vacancy was
reqularly filled by direct recruitment in the y=ar 1982, 3o

far as the petitiorier is cencerned, his case for premection was

considered in the vacancy available for promotees after

_consideratien of his case by rsgular DPC w,e,f, 25,3.1683, Thus,
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it is clear that the pestitioner ceuld earn promotien on
rsgular basis in the vacéncy available fer prometees anly
en 25.3;1983. Hence, that is the date on which his seniesrity
. ~ ) _
can be ceuntmﬂ. The ear;;er proemetien held by the petiticner
fram 3,10,1978 te 24.3,1982 uas enly . —#n ad hoc in the
temporary vacancy4causéd by the deputetien ef Shri Pooranm fEl.,
Hence, we have ne hesitation in helding that the petitiener
cannet ceunt his senierity from 3.10.1978.' Hi®$ name was-
rightly included in the ;enimrity list frem 25,3,1983, the
date oﬁ which he was regularly appeint&dlte the cadre of
Heg¥th Educatien Technician Grade-I (Editerial Hindi), Hence,

there is ne ceod greund te interfers, This petitien fails

and is dismissed, WNo cests,

(1., RA‘?bTwa) | (V.5. NALIMATH)
VMEMBER(A) :

4 CHAIHNAN



